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4997. SHRI NARENDRA SINGH: 
Will the Minister of TOURISM AND 
CIVIL AVIATION be pleao<:d to state: 

(a) the number of air trips abroad 
that were undertaken by the General 
Manager of Chefair, with family or 
otherwise, during the lut three years; 

(b) the total amount spent on each 
trip with name of the countries visited 
with duration of stay; 

(cJ Wfu,ther these trips were essen-
tial and proved beneficial to the Chef air 
Organisation in general and in the 
national interest in particular; and 

(d) if not, the reaction of Govern-
ment in the matter? 

THE MINISTER OF TOURISM 
AND CIVIL AVIATION (SHRI PURU-
SHOTTAM KAUSHIK): (a) There is 
no General Manager in Chefair, in Delhi, 
but there is a Manager_ He made the 
following 'trips abroad during the last 
three years :-

1975-76 

1976-77 

1977-78 

Nepal 

r-. epal and Sri Lanka 

Frankfurt, Paris and London. 

(b) The total amount spent on each 
trip, tbe name of the countries visited 
and the duration of stay is as under:-

Country .. ioited , Expen- Dura-
diture tion of 

stay 

Rs. 
Fint trip to Nepal 435 2 da}'l 

Second trip to Ncpal 77 1 4 da}'l 

Sri Lanka Nil 8 dayo 

Frankfurt 2,655 '7 da}'l 

Paris Nil 2 days 

London Nil 4 days 

(c) and (d). Yes, Sir. The tripe 
were cuential in the interest of. Cbcf.q. 
and Hotel Corporation of India. 

4998. SHRI YASHW ANT 
BOROLE: Will the Minister of FINANCE 
be pleased to state: 

(a> whether the Income Tax Laws in 
the country are 10 clultered with deduc-
tions and exemptions that they do not 
only make the admillisu'ation difficult 
but also provide loopholes for avoidance 
and evasion of tax liability and accumula-
tion of black money; 

(b) whether it is a fact that the 
recently approved long list of deductions 
and exemption in the name of encourag ... 
ing the urban corporale sector to under· 
take programmes of rural deveJopmeIl f 
will further aggravate the position; and 

(c) if so, stl ps being taken to l1Ia,~e 
the law more comprehcrui\fe, practicahle 
and easy for implementation? 

THE MINISTER OF HNANO: 
AND REVENUE AND BANKI!'.G 
(SHRI H. M. PATEL): (al Government 
realise lhat the Income-tax Act, 1961 
bas become increasingly complicated over 
the years. Government also recognise 
that some of the tax concessions provided 
in the law could possibly be misused by 
aasessces if adequate care is not taken 
in the administration of these provisions. 

(bl Appropriate safeguards have 
been provided in section %CC of the 
Income-tax Act relating to rural develop-
ment allowance to ensure that this tax. 
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conceuion i. not miaUJed by .-a 
Thus, the deduction under this provision 
will be allowed only where the pro-
gramme of rural development i. appro"ed 
by the prescribed authority. Jl8idel, the 
deduction in relpCCt of the CltpeDditure 
incun-ed on ouch programmc:a will not 
be allowed unl.,.. the ..--ee (umiohes, 
aiOllS with the return of iacome r or the 
.-ment year: or which ouch deduction 
iJ claimed, a ltatmtellt of' .ucll ~­

penditure in the prcocribed fDim duly 
asned and yerified ly a chartered 
r.c:ounlant. 

(cl Government have already ap-
pointed a Committee of Experts for the 
aimplification and rationalisation of the 
direct tIUr. laws and for suggelting. inur-
... ways and means of improving the 
administration of these laWi. Government 
would ~ necaoary legislation and 
take a~ administrative measures 
in the light of the ra:omm<:Ddations of 
the said Committee of &peru. 

~ ___ t"P""'E .. 
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.999. SHRI R. L. P. VERMA: 
Will the Minister of FINANCE be pleaed 
to atate: 

(al what was the original invest-
ment in foreisn equity of the cigarette 
man~ campania with lI6 per 
cent foreisn equity and above; 

(bl what was the amount capitalised 
to i .. ue boowa shares to foreisn .bam-
holden in these companies durinc the 
last 3 yeara, year-wiae; and 

(cl their d ividenda during lut 3 
yean and the amouna allowed to be 
repatriated by them abrOKl under brand 
name capitalisation durins last 3 yean? 

THE MINISTER OF FINANCE 
AND REVENUE AND BANKING 
(SHRI H. M PATEL): (al to (cl. A 
statement giving the desired information 
i. attached. 




